CENTRAL ADMINISRATIVE TREBUNAL
FRINCIFAL BENCH '

06 No. 1674/2004
New Dalhi this the 15th Juiy? 2004

Hon’ble Shri Sarwesh@apr Jha, Member (A)

T

Shri Jal Singh

&0 shri Parbhati Lal,

Rezsident of Chandavas

Dizstt. Rewari, Rewari

«LApplicant

(By advocate Shri Khairati Lal)

YERSLUS

L. Union of India, Through
General Manager,
Northern Railway, )
Baroda House, New Dslhi.

2. Divisional Railway Manager,
Morthern Railway, State Entry
Road, New Dalhi.

%. Divisional Railway Manager,
MNorthern Western Railway.
Bikaner. :
. Respondents

ORODER (ORAL )

It -is observed that the reliesf as prayead for by +thes

applicant in paragraph 8 of this Original spplication had

(

garlier bsen sought to be granted by the respondents.. The

capplicant -has contended that his pay Tor the period in
iqu&gtion Wwag drawn at the rate of R$u5i00f~ and not at the

" rate of Rs;SQObﬁw as mentioned at annexure &-3 ( page ¢ of

the . paper book). The applicant has, however, not
represented to the respondents after having received their
reply  dated 21.5.2004. He has submitted that he met the

anthority concerngd in  the matter, but they have not

responded favourably so far.

. Hawing régard to tha fact that the applicant has

“not  exhausted the departmantal remediss as availlable to




o

-~ 2.«_

him before approaching this Tribunal vide this 0&, the
propar courss2 would be to dispose of this matter with a
direction to  the réspandents to consider this 0&,
congidering the saﬁe as a detailed representation of the
applicant, and to dispose it of with reeference  to the
Facts as submitted by the applicant and also under the
ralevant - rules and instructions on the subrjact

particularly the one extracted by the applicant at

annaxure A-8 to this 0A. They are further direéted to

e

dispose It of within a period of two months from the date

of receipt of a copy of this order.
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{ Sarweshwar Jha )
Member (&)
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